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For the Petitioner /applicant : Mr. Sanjeev Kumar, Advocate

Ms. Surbhi Sanchita, Advocate
For the Respondent/Corporate Debtor :

For the intervene i
ORDER

Learned Counsel for the petitioner is present. None appears for the
Respondent/ROC. However, it is represented by the Ld. Counsel for the petitioner that a
copy of the reply has not been received. From the records, it is seen that the Respondent
ROC is yet to file its reply as directed by this Tribunal on 29.11.2017.

Ld. Standing Counsel for the Income tax Department is also present and states that
due to technical snag in the Server of the Income tax Department, she was not able to file
their observations/objections and these will be filed by the IT Department.

Taking into consideration these representations, a final opportunity is given to the
statutory authorities, namely, respondent/ROC and Income tax Department to file their
observations/objections within a period of 10 days from today (21.12.2017), failing which,
the right to file reply will be closed.

Post the matter for enquiry on 17.1.2018. ' =
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